
     

 

     

       

           

         

       

        

  

   

      

        

     

    
     

 

  

            

     

    

  

  

        

             

              

            

           

                

             

           

     



affidavit verirying his repolt dated O9m June,2017 which is annexed as Exhibit'l'to the

petition.

4. The Counsel for the Petitioner Company further submits that the Company Petition is filed

in consonance with section 230 to 232 ofthe Companies Act,20l3 along with the Order

passed in Compary Scheme Application No. t28 of2017 by this Tribunal.

5. The Counsel for the Petitioner fulther submits that as directed by this Tribunal, notices

have been served upon all the Regulatory Authorities namely, concemed Income Tax

Authorities, Official Liquidator, Central Govenunent though Regional Director and

R€gishar of Comparies Mumbai. No representation is rec€ived by the Petitioner Company

fiom any Regulatory Authority. The requisite information called for by the officc of

Regional Director and RegistEr ofcompanies has already beer submitted by the Petitioner

Company and no further information has been sought for.

6. At least l0 days before the dat€ fixed for hearing, Petitioner Company to publish the

notice of hearing ofPetition in two local [ewspapers viz. "Free Press Joumal", in English

language and translation thereof in "Navashakti", in Marathi language, both having

circulation in Mumbai as per Rule 16 ofthe Companies (Compromises, Arra[gements

and Amalgamations) Rules, 2016.

7. The Petitioner to file an affidavit ofservic€ and do report to this Tribunal that the direction

regarding the issue ofadvertisement ofthe notice has been duly aomplied with.

V. Nallasenapathy, Member B.S.V. Prakash Kumar, Member

(Technical) (Judicial)

Lenovo
Typewritten Text
Sd/-

Lenovo
Typewritten Text
Sd/-




